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cause it became clear that the concern
ed party was not involved in the al
leged Restrictive Trade Practice. In the 
case of 13 inquiries orders have al
ready been issued by the Commis
sion. In one case Commission issued 
orders deciding certain preliminary 
issues and the final hearing is fixed 
for 3rd April, 1978. In 3 cases the 
inquiry is at final stage. In 4 cases 
the matter is still in the pro
ceedings stage and in one case the 
report of the Director of Investiga
tion is under examination of the 
Monopolies and Restrictive Trade 
Practices Commission.

Requirement of SC & ST in 
Technical Services

5453. SHRI SOMJIBHAI DAMOR: 
W ill the Minister of RA ILW AYS be 
pleased to state:

(a) whether there was a heavy 
shortfall of SC and ST in the recruit
ment categories 0f Technical Services 
like chargeman (Mech. Signalling 
and Elec.) Train Examiners, Diesel 
Mechanics, Traffic and Commercial 
Inspectors. Health Inspectors, etc., and 
that qualified ST candidates were not 
available;

(b ) did Government therefore give 
relaxation for ST candidates to 
Western and other Railways by 
lowering the standard from Diploma 
Holders to Matriculates with Science; 
and

(c) if so, what progress has been 
made in the last two months especial
ly when the crash programme has 
been announced by the Minister?

THE MINISTER OF STATE IN  
THE M INISTRY OF ■ RAILW AYS 
(SHRI SHEO N A R A IN ): (a ) and
(b ) . Due to non-availability of 
Scheduled Tribe candidates with 
diploma qualification for appointment 
t0 technical categories like Appren
tice Mechanic, Apprentice Train 
Examiner, Apprentice Electrical

Chargeman, the quota reserved for- 
them could not be filled. Therefore, 
the qualification prescribed for re
cruitment to these posts- was relaxed 
to Matriculation with Seience i'or 
Scheduled Tribe candidates. This dis
pensation was allowed for the ap
pointments to be made during the 
period of the special programme 
launched on the Railways from 1st 
October-, 1977 to 31st March, 1978 to 
wipe out the shortfall in the reserved 
quota in Class I I I  and Class I V  
categories.

(c) Information is being collected 
and w ill be, laid on the Table of the. 
Sabha.
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